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[Shri Mukunda Mandal]

station, at wbout 6.00 M. in the
morning, we were all awakened py a
very severe jolt and we were about to
be thrown out of our seats. We dis-
covereq that the train had a very
narrow escape from a serious accident.
On the same track on which the Raj-
dhani was running, there was a
stationary train waiting at Bharthana
station and the collision was almost
inescapable. But for the presence of
mind and the pluck of the driver of the
Rajdhani train, the train was brought
to a halt just 20 to 25 yerds behind
the stationary train waiting at the
Bharthana station thus, hundredg of
lives were saved,

In this conection, I request the Rail-
way Minister through your good offi-
ces to (a) institute a thorough enquiry
immediately and fix responsibility,
(b) formally and officially appreciate
and reward the driver and engine crew
of the train and (c) a statement giv-
ing factual details may please be
made gvailable on the Table of the
House,

A Ao Mo mf (AT ): AvAE
=AEAT T A ¥ ridfimea s o a77®
wfls A wwd 3Em WA g F q€ Aol
2] 81 Afow damy # g § & AR
Tom e § 39 % A w1 AEi wfAe A
wrrw mifyag gaad fs gu & foomf At

THF  FT qEAT  IoIal T |

aﬁmﬁaﬁmmrﬁm ® wE f
aeafig  wot awt ox o wE & 1 fw
Hawq 4 ddfga AN gorAr WM FHOR
vt ® gt wwm owfgm o 377 %
waia W) WIWEl Jerm A § o Iuwy
grt #® fay wet oft &7 agr mfwr T
Tifgz

MR. CHAIRMAN: It ig not neces-
sary. The report will go to the Minis-
ter concerned. Please take your seat.

Mr. Vayalar Ravi.

(iii) RerorTrD crIsEs N Com INDUSTRY
IN KERALA.

SHRI VAYALAR RAVI (Chirayin-
kil)! I stand to raise an important
matter of public importance wunder
rule 377.

Coir industry in India is a small scale
cottage industry. Labour intensive
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nature of this industry, which employs
over half-a-million people, invests this.
industry with special significance,
particularly in Kerala, where the
industry is mainly concentrated, Even
though the internal consumption and
marketing arragement in India have
improved considerably over the last
few years thig Industry still continues
to depend heavily on export. The
growth and survival of their industry
is inextricably bound with its export.
potential and performance. The export
of coir and coir goods brings us a
foreign exchange to the tune of Rs. 24
crores g year.

But the export of the coir products.
is |suifering a set-back due to the
shortage of raw.material in Kerala,
due to some important factors, this
needs the immediate attention of the
Government.

Kerala produces 3443 million husks
out of 5837 million of the tota! pro-
duction in the country. Yet, Kerala
suffurs the shortage of husks for the
coir indusiry, which nzeds only 1600
million husks.

The total production of the coir
yarn is 1,26,800 tonneg and the coir
products are 29,300 tonnes. The
demanqg for the coir products are
very high and the industry is unable
to meet the demand even though
higher price is being offered by the
foreign countries,

The inability of the coir industry
in India anq the failure of the Coir
Board to meet the demang of the
foreign buyers is creating a threat
to the Indian markets abroad. Some
other coir producing countries are:
enthusiastically jumping into the
market to fill the gap which ultima-
tely harm  the interests of our:
country. It affects half-a-million
people employed in the rural areas.

The immediate problem is the acute
scarcity of the raw-material of fibre-
and the coir for the coir produtt. The
availability of the fibre can he
ensured only through the availability
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of husk to the co-operatives and
other fibre producing centres. = The

of coir yarn adversely saffects
the production aof coir goods which
keeps & heavy demand abroad.
Further export of coir yarn is dis-
astrous to the employment of people
engaged in coir products and its
export.

So, may I demand immediate
attention of the Government to the
problem of the Coir Industry and the
implementation of the Sivaraman
Committee Report after discussing
with the concerned. I demand imme-
diate ban on the export of coir yarn
to protect the coir industry from
further ruin. .

{iv) NEED FOR A NEW WAGE AGREEMENT
FOR STEEL INDUSTRY WORKERS.

SHRI ROBIN SEN (Asansol):
With your kind permission, Sir, 1
wish to mnake the following statement
under Rule 377:

The present attitude of the Steel
management hag become g matter of
serious concern to all, The last four
yvear wage agreement for steel workers
has expired on 31-8-78. The agree-
ment had kept provisiong for fresh
discussion for new agreement one
vear before the expiry of the agree-
ment. ‘The stecl management had
deliberately ignored the provisions
and called the m=2giing of the National
Joint Consultative Committee for
Steel Industry only on 28th July 1978.
The workers’ representatives have
submitted the Charter of Demands by
the middle of August 1978 and urged
upon the management for a quick
settlement. The demands Wwere,
inter-alia, need-based minimum wage
on the basig of the recommendations
of the 15th Indian Labour Conference,
full neutralisation of the rise in cost
of living index, revision of scales,
incentive, bonus, PF rules, retirement
age, introduction of shift-allowance,
enhancement of leave facilities, edu-
cationa] facilities, medical facilities,
housing facilities abolition of contract
system and sbsorption o! contractor
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labourers, etc, The management has
given only wverbal assurance of a
quick settlement but is actually resor-
ting to dilatory tactics to settle issues..
The Steel management and the Steel
Minjstry have lost all credibility as
they have gone back from their pro-
mises to implement the Study Group
reports. The said Study Groups have-
given unanimous recommendations
that include recognition through
secret ballot and that was - accepted
in the plenary session of the Steel

union representatives under  the
Chairmanship of Shri Biju Patnaik
himslf. It was never \implemented.

Rupees 35 lakhg have gone waste, The
present negotiation also has come to a
deadlock because of thg Steel man-
agement's anti-working clasg attitude
and the Bureau of Public Enterprises
pulling of strings from behind. The
Government’s assurance not to inter-
fere in the negotation has been flou-
ted and the reasonable demands are
being rejected on BPE’s instruction.

. The situation is grave and unrest is

being inviteg in the industry by the
anti-worker attitude of ihe manage-
ment and the Government. In these
circumstances, I urge upon the gov-
ernment to avert a confrontation and
help to bring a peaceful and nego-
tiated settlement without any further
delay.

(v) ABSORPTIQN OF DEPUTATIONISTS IN
roop CORPORATION OF INDIA

PROF. DILIP CHAKRAVARTY
(Calcutta South): Under Rule 377 I
would like to raise a matter of urgent
public importance relating to 5000
employees of the Food Corporation of -
India. It ig a matter of such an urgent
puhliz importance-and T am hapny to-
note that the Minister of Agricul_ture
himself is here.

The story of the sufferings of 5,000
employees serving the Food Corpora-
tion of India on deputation for the last
12 vears need to be told to the Lok
Schha in the hope that their legiti-
mate grievances may be removed by’
the Government of India and parti-

cularly by the Ministry of Agrlcultm



